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CORRECTION OF ANSWER TO
UBQ- NO. 8503 DATED 29-4-74 RE-

GARDING PORT WORKERS
STRIKES AND UNIONS IN MAJOR
PORTS

THE DEPUTY MINISTER [N THE
MINISTRY
TRANSPORT (SHRI PRANAB
KUMAR MUKHERJEE): In reply to
Unstarred Question No, 8503 in the
Lok Sabha by Shri Debendra Nath
Mahata -on 29-4-1974 regarding Port
workers’ strikes and unions in Major
Perts, a statement was given. It was
mentioned therein on the basis of
information furnished by the Commis-
sipners for the Port of Calcutta that
the number of workers’ unions in Cal-
cutta Port was 4 in 1971 and 5 in 1972
ang 1973,

2. In reply to Unstarrreq Question
No. 5906 in the Lok Sabha by Shri
A. K. M. Ishaque on 8-4-1974 regard-
ing strikes in Calcutta Port, informa-
tion was given to part (a) of the
question and an assurance was given
in respect of parts (b) and (c) of the
question. While furnishing material
for fulfilling the assurance, the Com-
missioners for the Port of Calcuita
stated that the number of workers’
uniong in Calcutta Port was 7 in 1971,
1972 and 1973.

3. The discrepancy in the figures
was noticed by this Ministry and in
reply to our query, Commissioners fcr
the, Part of Calcutta confirmed that
the figure furnished by them in reply
to Unstarred Question No. 8503 were
not correct. That is why this corec-
tiop could not be made earlier. They
have regretteq the error and have
been advised to be more careful.

4. The mistake is sought to be
corrected when it came to notice and
hence .the -delay in doing so.

5.-The reply given to Unstarred
Question No, 8503 on 19-4-1974 is
therefore,; - corrected as under; —

“In-the statement appended to the
reply, under (A) Calcutta Port, in
the column ‘No. of workers’ unions’,

OF SHIPPING AND

the figures 7, 7 and 7 may be
substituted for the figures ‘4 5 and
5!."

12.03 hrs.

SHRI JYOTIRMQOY BOSU (DIA-
MOND HARBOUR): I had given a
privilege motion against Shri Uma
Shankar Dikshit in regard to = the
figures that he has given about the
number of Youth Congress people
who had travelled without tickets.
Now, his own paertymen have come
out with a clear statement that in each

. train about 800 to 900 boys travelled

without tickets...

'MR. SPEAKER: I am sending it to
the Minister for getting information.

SHRI JYOTIRMOY BOSU: You
will remember that Shrj Uma Shankar
Dikshit had said the other day.

“He also said about this that in
these trains youths were allowed to
travel without payment. That.is
correct. That is totally incorrect.”

MR. SPEAKER: These privilege
motions have become so commen and
are being raiseq every day.

SHRI JYOTIRMOY BOSU: Why
should he come and tell us untrue
things every day?

MR. SPEAKER: There is a pro-
cedure for it.

SHRI JYOTIRMOY BOSU: I have
adopted the procedure. I have given
notice. - I.sought your permission. Let
Ministers not go scot-free. Let them
not tell things which are not true.

MR, SPEAKER: Shri Ganesh.

SHRI JYOTIRMOY BOSU: Wihnt. is
your ruling on this?

MR, SPEAKER: I have sajd 2
hundred times;.do not raise suych
matters as privilege here. I will treat
it. under Direction. 115 and send it. te
the Mipister. It is .net a. privilege
matter at all.

-
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SHRI JYOTIRMOY BOSU: Why

not a privilege? He makes a false

statement on the floor of the House.

MR. SPEAKER: Everyday this
comes like this from Shri Jyotirmoy
Bosu.

st wy fewmd: (F7) 0 werw
T, e qa wfadl Fi g dray #7
AR G TG gy, 99 Ja fufaery
F oA I WA 1 MaEw F
A AT ! ® ¥ wa o9 A
Foaw a1 g1 ofr @ey g A
g1 = SwimeR dfdm @ A
g1 A FB AT

| wenR AR g AT Ay A
F AR ¥ a1 WO AT TS Heenn & 7

SHRI JYOTIRMOY BOSU: Why do
you say ‘Everyday’? Why should the
Minister enjoy immunity?

"MR, SPEAKER: I will take it under
Direction 115, By disturbing the pro-
ceedings, you cannot gain anything.

SHRI JYOTIRMOY BOSU: When
Shri Dikshit has emphatically stated...

MR. SPEAKER: No, I am not allow-
ing you.

12.07 hrs.

PAPERS LAID ON THE TABLE
- NOTIFICATION UNDER CENTRAL EXCISE
RuULEs

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH): I beg to lay on the Table
a copy of Notification No, GSR 862
(E)_ (Hindi and English versions) pub-
lished in Gazette of India dated the 9th
Aungust, 1974, issued under the Central
Excise Rules 1944 together with an
explanatory memorandum. [Placed
in Library. See No. 8212/74].
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DELHI, MEERUT AND BULANDSHAHR MILx
AND MILK ProDUCT (ExPORT) CONTROL
-a3

ORPER )
THE MINISTER OF STATE IN THE
MINISTRY OF = AGRICULTURE

(SHRI B. P. MAURYA): I beg to
lay on the Table a copy of the Delhi,
Meerut and Bulandshahr Milk and
Milk Products (Export) Control
Order, 1974 (Hindi and English ver-
sions) published in Notification No.
8.0, 457(E). in Gazette of India dated
the 27th July, 1974, under sub-sec-
tion (6) of section 3 of the Essential
Commodities Act, 1955. [Placed in
Library. See No, LT-8213/74].
NOTIFICATION UNDER GUJARAT CARRIAGE
OF Goops TAXATION ACT AND BOMEBAY
Moror VEHICLES TAX ACT.

THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPPING & TRA-
NSPORT (SHRI PRANAB KUMAR
MUKHERJEE): I beg to lay on the
Table—

(1) (i) A copy each of the fol-
lowing Gujarat Notifications
(Hindi and English ver-
sions under sub-section (2)
of section 31 of Gujarat Car-
riage of Goods Taxation Act,
1962, read with clause (c)
(iii) of the Proclamation
dated the 9th February, 1974
issued by the President in re-
lation to the State of Guja-
rat:—

(a) Notification No. GH/G/74/
135/MTA-1774-1591-E pub-
lished in Gujarat Govern-
ment Gazette dated the 4th
July, 1974.

(b) Notification No. GH/G/74/
152/MTA-1774-4552-E pub-
lished in Gujarat Govern-
‘ment Gazette dated the 25th
July, 1874. .

(ii) A statement (Hindi and Eng-
lish versions) showing reasens
for delay in laying the
‘Notification mentioned at- (i)

. _ (a) above. .

[Placed in Library. See No. LT-
8214/74]. ’



